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BEFORE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA No. 581/2022
In the matter of

Vikas Kumar ....Applicant
Versus

State of Haryana ...Respondent

REPORT OF SHUSHIL SARWAN, DEPUTY COMMISSIONER, SONIPAT IN
COMPLIANCE OF ORDER DATED 18.08.2025

MOST RESPECTFULLY SHOWETH

1. That this Hon’ble Tribunal vide order dated 18.08.2025 passed certain
direction including directions mentioned in para no.13,14 and 15 for the
answering respondent. The para no.13,14 and 15 are reproduced below
for ready reference:

“13. Surprisingly, the Deputy Commissioner, Sonipat has merely
mentioned particulars of the land and has not mentioned names of
the owners and despite repeated order by this Tribunal has not
looked into the grievance raised by the applicant that land of the
applicant and other land owners was eroded/affected by the alluvial
action of Yamuna River due to construction of temporary bridge by
the respondent no. 5.

14. The Deputy Commissioner/District Magistrate, Sonipat is
directed to file additional response with all relevant particulars and
copies of the relevant décuments including revenue record within one
month from the date of receipt of a copy of this order.

15. Further, the Deputy Commissioner/District Magistrate, Sonipat is
also directed to remain present, physically or through VC, befor

/

Tribunal on the next date of hearing fixed with relevantord to

this
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assist this Tribunal in just and proper adjudication of these questions

involved.”

2. ThatIhave joined present posting as Deputy Commissioner, Sonipatw.e.f.
23.06.2025. It is humbly submitted that answering respondent has
highest regard for this Hon’ble Tribunal and directions passed by this

Hon’ble Tribunal are at paramount for answering respondent.

3. That as reveals from the record, factual background of the matter is as
under:

(i) vide order dated 30.04.2024, Hon’ble Tribunal directed the
Deputy Commissioner, Sonipat to file response giving the details
of agriculture land affected by change of course of river in the
area where the temporary bridge was constructed. In order to
ascertain the details of agriculture land affected as mentioned
in report dated 19.11.2022, the then deputy Commissioner,
constituted as committed comprising of the officers as
mentioned in para no.5 of the report dated 02.08.2024.

(ii) In the report dated 02.08.2024, on the basis of report submitted

by the committee, it was reported as under:
“a. The area where the temporary bridge was constructed in
Revenue Estate of Village Jainpur in Yamuna River during the year
2022 inspected & observed the revenue record and found that
approximately 29 Kanal 4 Marla land having Killa/Khasra Nos.
39//14 (8K-OM), 16/1 (4K-OM), 39//16/3 (1K-13M), 15//16 (8K-
OM), 14//20/2 (7K-11M) situated at active edge was
eroded/affected by the alluvial action of Yamuna River due to
heavy/surplus water flow during the monsoon season of year
2022-23.”

(iii) This Hon’ble Tribunal considered the report dated 02.08.2024
filed vide email dated 03.08.2024 and referred in para no.94 of
order dated 10.01.2025. As per para 95 of said o

2



(iv)

(v)
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river Yamuna and also take requisite measures for restoration
and compensation in accordance with law as the case may be
and file his report.

In compliance of order dated 10.01.2025, a repbrt dated
28.05.2025 was filed by the then Deputy Commissioner, Sonipat
submitting as under:

“4. That in order to ascertain the cause for such loss apart from
meandering nature of river Yamuna and also take requisite
measures for restoration and compensation in accordance with
law as the case may be, the reports were sought from concerned
Revenue officer and Irrigation and Water Resources department
for filing the reply in compliance of the Hon'ble tribunal order
dated 10.01.2025.

5. On the basis of report submitted by the Revenue department
and Irrigation & Water Resources department, it is submitted that
the area in question is situated in flood plain of the river and
inside the Bandhs (embankments). As the erosion is dependent on
flow of river, distance from the flow and deviations at that
particular place and time, as such the role of other cause being
main cause for such erosion can't be established. It is also
submitted that at present, there is no provision/policy for
restoration and compensation in such kind of losses i.e. for sailabi
land situated within flood plain of the river as per revenue
department,

6. Copy of report of revenue department and irrigation & water
resources department are annexed herewith as Annexures 1 & 2
respectively for kind perusal.” |
This Hon’ble Tribunal considered the said report dated
28.05.2025 alongwith report filed by other respondent(s). This
Hon’ble Tribunal passed order dated 18.08.2025, relevant

portion relating to answering already

reproduced in para no.1 above.
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4. Thatitis humbly submitted that in compliance of order dated 18.08.2025,
a report was sought from Tehsildar regarding ownership of khasra No.s
mentioned in report dated 02.08.2024. The report dated 03.10.2025
submitted by Tehsildar, Sonipat regarding details of owners as per

revenue record is annexed as ANNEXURE-R/1.

5. That in regard to grievance raiséd in the present O0A, it is most
respectfully submitted that the then Deputy Commissioner vide report
dated 28.05.2025 has already submitted the report stating that as the
erosion is dependent on flow of river, distance from the flow and
deviations at that particular place and time, as such the role of other cause
being main cause for such erosion can't be established. It had also been
reported that at present, there is no provision/policy for restoration and
compensation in such kind of losses i.e. for sailabi land situated within

flood plain of the river as per revenue department.

6. That it is humbly submitted that any other information as desired by this
Hon’ble Tribunal shall also be placed on record. It is undertaken to

comply with the directions passed by this Hon’ble Tribunal.

Date: 04.jo . D.09.¢ Deptity Commissioner,
Place : Sonipat Sonipat
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